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17. Telangana

18. Uttar Pradesh

19. Uttarakhand
20. West Bengal

21. Delhi
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Hyderabad, Karimnagar, Khammam,
Nizamabad, Rangareddy, Warangal,
Mehbubnagar, Adilabad.

Varanasi, Mirzapur, Bhadohi (Sant Ravi
Das Nagar), Bulandshahar, Saharanpur,
Azamgarh, Bijnour, Gonda, Kheri,
Bahraich, Balrampur, Hardoi, Barabanki,
Sitapur, Faizabad, Badaun, Gorakhpur,
Kushinagar, Kannuaj, Shajahanpur, Rae
Bareli, Unnao, Sultanpur, Fatehpur,
Shravasti, Pratapgarh, Basti, Sonebhadra,
Mau, Kaushambi, Banda, Ghaziabad,
Jaunpur, Rampur, Bareilly, Lucknow,
Meerut, Etawah, Agra, Ghazipur,
Mathura, Etah, Moradabad, Allahabad,
Kanpur Nagar, Aligarh and Ferozabad.

Dehradun

Burdwan, North Dinajpur, South
Dinajpur, North 24-Parganas, South
24-Parganas, Kolkata, Murshidabad,
Midnapore, Maldah, Bankura, Purulia,
Birbhum, Nadia, Hoogli, Howrah,
Jalpaiguri, Cooch Behar, East
Midnapore and Darjeeling.

NCT of Delhi

TotaL

270

People trapped in modern slavery

1116. SHRI T. K. RANGARAJAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that India has the highest number of people trapped in

modern slavery; and

(b) if so, the details thercof?

THE MINISTER OF

STATE OF THE MINISTRY OF LABOUR AND

EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) No such survey
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has ever been conducted in India. The Bonded Labour System has been abolished by
law throughout the country with effect from 25th October, 1975 under the Bonded
Labour System (Abolition) Ordinance which was replaced by The Bonded Labour
System (Abolition) Act, 1976. The responsibility for implementing the Act lies with
the State Governments. As and when existence of bonded labour is detected, such
persons are identified, released by judicial procedure as per The Bonded Labour
System (Abolition) Act, 1976 and rehabilitated by the State Governments under the
Central Sector Scheme for Rehabilitation of Bonded Labourer, 2016. According to the
reports received from the State Governments, the total number of bonded labourers
identified and released is 3,02,391 as on 31.03.2016.

Revision of minimum wages

1117. SHRIMATI WANSUK SYIEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is in the process of revising upwards, the minimum
wages for millions of workers in several key sectors including agriculture, construction

and mining;

(b) whether this proposal to revise the minimum wages for 45 economic activities
in the central sphere will also serve as a benchmark for minimum wages in the

States too;

(c) whether major metropolitan cities will be clubbed under one category for
the purpose of wages, with the rest of the country divided into two other categories

with lower income structures; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) The revision of Basic
Minimum Wage in respect of 45 scheduled employments in the Central Sphere is
done in consultation with the Minimum Wages Advisory Board (MWAB) which is
a tripartite body. The last meeting of MWAB was held on 26.05.2016.

(b) Under the provisions of the Minimum Wages Act, 1948, both Central and
State Governments are appropriate Governments to fix, review and revise the minimum
wages for different categories of workers employed in the scheduled employment

under their respective jurisdictions.
(¢) No, Sir.

(d) Does not arise.



